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Railway Land given for Shopping

3989. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that large assets of
Railways in the shape of trees are
auctioned prematurely and land given
away for shopping at vita]l and busy
approacheg to the statlon on the N.E.
Railway; and

(b) is it also a fact that Govern-
ment were involved in avoidable legal
complications in getting these shops
encroachmentsg evicted at enormous
public money earlier, details of shop-
pirig sites with location at all stations
récently given (since 1977) for shops
Tahbazari and other formg be given
with conditiong laid down?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) No.

(b) Railway 1land is licensed for
véirious purposes such as, for shops,
for cultivation and for commercial
plots near the goods shed, etc.

Action for eviction under the
Public Premises (Eviction of Un-
authorised Occupants) Act, 1971 is
taken apainst those persons who un-
authorisedly occupy railway land and
also against those licenceegs who de-
falt in payment of the prescribed
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licence fee and/or are not willing to
follow the normal rules and regula-
tions prescribed by the Railway
Administriation. The  expenditure
incurred in proceeding with these
cases is, howeyer, nominal.

The gdetails of sites licensed on
station of North-Eastern Railway since
1977 for shops, Tahbazari etc., are as
under:

(i) Shopping Plots 3,303 Nos. at

178 stationas.
22 Nos. at 14

stationa.

14 Nos at 4
stations.

(ii) Tahbazari
(iii) Others.

The licence is generally given on
annual basis on payment of licence
fee in advance with security money.
For Tahbazari, land is licensed
through auction annually.

Candidates for Rajya Sabha Elections

3990. SHRI VASANT SATHE:
SHR] BHAUSAHEB THORAT:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that good
number of candidates have so far
contested Rajya Sabha Election from
outside their home State by declaring
themselves as normally residence of a
place in the State from where they
contested such elections;

(b) if so, furnish details such as
names of the candidates year of
contesting, home State, the outside
State from which Rajya Sabha Elec-
tions have been contested, normal
place of residence declared and whe-
ther the name of suéh persons was
in’ existehce in the e‘[ectgra’l rofis at
two platdy gnd detsils thefeof;

(c) whethe, ahy objection/com-

plaints regarding violation of ruley in""

such cases was réceived by the Plec-
tion Commission; details thereof and
action taken; and

(d) whether the Government is
consideringg any change/modification
in the provisions of the election rules
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pertaining to declaration by the
candidates regarding normal place of
residence outside his home State for
the purpose of contesting Rajya Sabha
Election?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN). (a) Govern-
ment are not aware of any such case.

(b) Does not arise.

(c) No such complaint is available
in the records of the Election Com-
mission.

(d) No such proposal ig under comsi.
deration.

Assembly Election in Tripura State

3991. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) voters in the voter list of Tripura

(b) voters who cast their votes in
the last general election for the
Assembly election;

(¢) valid votes cast in the last
Assembly election;

(d) valid candidates who contested
in the same election;

(e) party-wise candidates who
fought the same election; and

(f) votes  obtained part-wise by
the following party candidates in that
election: \

(i) The CPM;

(ii) The Janata;

(iii) The CPI;

(iv) The Congress; and

(v) The C.F.D.?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) Par-

(a) Parliament Elections, 1957—8,66,056
Assembly  Elections, 1997—9,61,998

(b) 7,64,930

(c) 7,50,271

(d) 328

(e) and (f). A statement containing

State meant for Assembly and Parlia- the requisite information is lad on
ment elections; the Table of the House .
Statement
Name of the Party No. of Valid votes
Contestants polled
1. Communist Party of India (Marxist) 55 3,52.652
2. Janata Party 59 78.479
3. Communist Party of India o 6,266
4. Indian National Congress 60 1,.33,240
5. Tripura State Congress for Democracy . 50 66.91%
6. Revolutionary Sociatist Party 2 12,446
7. AllIndia Forward Bloc 1 7,800
8. Tripura Upja€i Juba Samiti . . . . . 28 50.474
9. Proutist Bloc of India . . . . . 6 2,139
ro. Independents’ 48 36.869

Total . .. B . .

. 328 7,530,271






